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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

EXECUTION APPLICATION NO. 33 OF 2026
IN
ORIGINAL APPLICATION NO. 32 OF 2025

Public Action Committee and others
... Applicants
Versus
The State of Punjab and others

...Respondents

REPLY BY WAY OF AFFIDAVIT

OF SH. KRISHAN KUMAR,

~

PRINCIPAL SECRETARY,

N
~aiender Kumar \
{71 Chandigarh (U T)
Reud No. 46828

DEPARTMENT OF WATER

RESOURCES, PUNJAB, ON
BEHALF OF RESPONDENT
NOS. 1 AND 5

RESPECTFULLY SHOWETH:

I, the above-named deponent, do hereby solemnly affirm and state as
under:

. That the present Execution Application is pending adjudication
before this Hon’ble Tribunal and is presently fixed for hearing on
24.07.2026.

That through the present Execution Application, the applicants have,
inter alia, sought a comprehensive action-taken report regarding: (a)
recovery of the amount pertaining to the timber of the illegally felled
trees; (b) deposit and utiliéation of the amount required for

compensatory plantation; (c) the status of plantation of 4,000 trees
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and their maintenance; and (d) the action or proceedings initiated
against the concerned officers, officials and contractors in terms of
the order dated 13.11.2025 passed by this Hon’ble Tribunal.

3. That in furtherance of the action required to be taken against the
concerned contractors, the Department issued a communication
dated 11.07.2025 directing the contractors concerned to deposit with
the competent Forest authorities the amounts assessed against them
on account of the damage caused during execution of the remodelling
work of the Sirhind Canal and to furnish proof of such deposit to the
Department. The said communication was issued to ensure that the
liability assessed by the competent Forest authorities was duly
discharged by the persons concerned. A ftrue copy of the
communication dated 11.07.2025 is annexed herewith as Annexure
R-1.

4, That pursuant to the damage assessments and proceedings
undertaken by the competent Forest authorities, an aggregate
amount of ¥12,90,200/- (Rupees Twelve Lakh Ninety Thousand

Two Hundred only) was recovered from/deposited by the concerned

Amount

Receipt No. of Forest Department 3
deposited

1 916005 21,15,500/ -
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Sr. No. Receipt No. of Forest Department g
deposited
2. 916006 22,85,500/-
3. 916007 ¥1,67,000/-
4. 916008 %2,56,500/ -
S. 916009 ¥51,000/-
6. 916010 ¥45,500/-
7. 916011 265,000/ -
8. 916012 75,000/ -
9. 916013 ¥58,000/-
10. 916014 262,500/ -
. 916015 21,08,700/-
Total 12,90,200/-

5. That the aforesaid receipts demonstrate that the amounts assessed in
the proceedings undertaken by the competent Forest authorities were
deposited with the Forest Department. True copies of Receipt Nos.
916005 to 916015 are annexed collectively herewith as Annexure R-
2.

6. That this Hon’ble Tribunal, in its order dated 13.11.2025, recorded

,.P_ X
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Five Hundred Fifty-Six only) by way of a demand draft dated
19.01.2026 drawn in favour of “Green Mission Punjab.” A true copy
of the said demand draft is annexed herewith as Annexure R-3.

7. That insofar as the answering respondents are concerned, the
amount required for compensatory plantation has thus been placed
at the disposal of the competent implementing authority. The actual
utilisation of the said amount and the physical status of plantation of
4,000 trees, including the measures taken for their maintenance for
four years, fall within the administrative and statutory domain of
Respondent No. 4. The current status regarding utilisation,
plantation and maintenance may, therefore, appropriately be placed
before this Hon’ble Tribunal by Respondent No. 4 on the basis of the
record maintained by the Forest Department.

8. That in compliance with the direction contained in paragraph 23 of
the order dated 13.11.2025, the Department examined the role of the
concerned officers and officials posted in the relevant divisional office
and identified the officers and officials whose conduct required
departmental examination. Disciplinary proceedings have accordingly

been initiated against them under the provisions of the Punjab Civil
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concerned contractors have also been proceeded against by the
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Indian Forest Act, 1927, resulting in the issuance of damage reports
and deposit of the amounts reflected in Annexure R-2.

9. That the material placed on record demonstrates that the answering
respondents have taken the steps falling within their domain for
compliance with the order dated 13.11.2025. The assessed amounts
reflected in the Forest Department receipts have been deposited, the

amount required for compensatory plantation has been deposited
through the demand draft drawn in favour of Green Mission Punjab,
and disciplinary proceedings have been initiated against the
concerned departmental officers and officials. The answering
respondents have neither deliberately nor wilfully disobeyed any
direction issued by this Hon’ble Tribunal. The remaining status
regarding utilisation of the afforestation amount, physical plantation
and maintenance of the trees, and progress of prosecution under the
Indian Forest Act, 1927, may appropriately be furnished by
Respondent No. 4. In these circumstances, no further execution
survives against Respondent Nos. 1 and 5, and the present Execution
Application deserves to be disposed of qua the answering
respondents.

PRAYER

In view of the facts and circumstances stated hereinabove, it is most

respectfully prayed that this Hon’ble Tribunal may graciously be

present reply-cum-compliance affidavit on record;
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b. record the compliance undertaken by Respondent Nos. 1 and 5

with the directions contained in the order dated 13.11.2025; and

c. dispose of the present Execution Application qua Respondent Nos.
1 and 5, in the interest of justice.
Any other order which this Hon’ble Tribunal may deem fit and proper
in the facts and circumstances of the case may also kindly be passed.
DEPONENT
(Krishan Kumar)
Principal Secretary to
Government of Punjab
Department of Water Resources,
Chandigarh.
VERIFICATION
Verified that the contents of paragraphs 1 to 9 of the above affidavit
are true and correct to my knowledge, derived from the official record
maintained by the Department. No part thereof is false and nothing

material has been concealed therefrom.

Verified at Chandigarh on this ___ day of July, 2026.

| identified e depong\\'\”e"ec Tﬁ/
o has Signed’ s:nc DEPONENT="
Marked in M , e (Krishan Kumar)
Rajender Kumar Principal Secretary to
5\’“ Chanmgarhdg.{;.z? Government of Punjab

Department of Water Resources,
Chandigarh.




47
p

ANNEXURE R-1
GOVERNMENT OF PUNJAB

WATER RESOURCES DEPARTMENT
OFFICE OF EXECUTIVE ENGINEER ROPAR CANAL & GROUND WATER
DIVISION
Email: xen.roparcanal@gmail.com

No. 6500-07 /| 77-G Date: 11-07-2025
To,

Maninder Pal Singh Contractor (manigrewal58@gmail.com)
Omkar Sharma Contractor (sharmaonkar052@gmail.com)
Jagir Singh Contractor (jagirsandhu5@gmail.com)
Amandeep Singh Contractor (Waliavicky39@email.com)
Ashwani Kumar Govt. Contractor
(ashwanikumarcontractor@gmail.com)

0. The GD Constructions (gurmeetdhillon503@gmail.com)

St e

Subject: Regarding the damage caused to the Forest Department during the
remodeling of the Sirhind Canal.

With reference to the subject mentioned above, you are hereby informed
that according to the information received from the Divisional Forest Officer
(DFO), Ludhiana, damage has been caused by you to the trees planted along the
banks of the canal during the Sirhind Canal remodelling work carried out under
this office.

Therefore, you are directed through this letter to coordinate with the
concerned department at a personal level and deposit the required amount for
the damage caused.

This should be treated as highly urgent.

-sd-
Executive Engineer
Ropar Canal and Ground Water Division
Water Resources Department

Copy to:
Sub-Divisional Officer, Mechanical Sub-Division, Ropar and Sub-Divisional

Officer, Doraha Sub-Division, Doraha for information and further necessary
action.
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ANNEXURE R-2

DRR NO 6-D/2025-26 , CC No. 17-D/2025-26
Forest Form No. 152 (2)
Map No: (B) Forest Department, Punjab, Division: Ludhiana Receipt No: 916005
Receipt for compensation of seizure under Section 68A of IFA 1927.

Register No: 853647, Case Year: 2025-26 vs. Saurav Saini S/o Ashwani Kumar,
Mukeria Hoshiarpur

Amount for Compensation: 5,000+50,000= 55,000

Value of Seized Property: 60,500

Total Amount: ¥ 1,15,500

Received from the above-mentioned accused through Sh. Abhishek Sharma, Forest
Guard and the seized property has been returned to the owners, and the government
property has been recovered as follows.

DD No. 033146 dt. 30.06.2025 (PNB)

NGM Kotakpura, Faridkot, 151204

Date: 15-07-2025 -sd-
Forest Officer
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DRR NO 13-D/2025-26 , CC No. 18-D/2025-26
Forest Form No. 152 (2)
Map No: (B) Forest Department, Punjab, Division: Ludhiana Receipt No: 916006
Receipt for compensation of seizure under Section 68A of IFA 1927.

Register No: 853654, Case Year: 2025-26 vs. Gurmeet Singh S/O Sukhpal Singh,
Mansa

Amount for Compensation: 78,500+10,000= 88,500
Value of Seized Property: 1,97,000
Total Amount: ¥ 2,85,500/-

Received from the above-mentioned accused through Sh. Abhishek Sharma, Forest
Guard and the seized property has been returned to the owners, and the government
property has been recovered as follows.

DD No. 016967 dt. 30.06.2025
HDFC Bank, Mansa 151505

Date: 15-07-2025 -sd-
Forest Officer
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DRR NO 11-D/2025-26 , CC No. 19-D/2025-26

Forest Form No. 152 (2)

Map No: (B) Forest Department, Punjab, Division: Ludhiana Receipt No: 916007
Receipt for compensation of seizure under Section 68A of IFA 1927.

Register No: 853652, Case Year: 2025-26 vs. Vijay Sharma S/O Dev Sharma
Amount for Compensation: 5,000

Value of Seized Property: 1,62,000

Total Amount: ¥ 1,67,000/-

Received from the above-mentioned accused through Sh. Abhishek Sharma, Forest

Guard and the seized property has been returned to the owners, and the government
property has been recovered as follows.

DD No. 007973 dt. 03.07.2025 , Axis Bank
Urban Estate, PAPIAPB 2034

Date: 16-07-2025 -sd-
Forest Officer
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DRR NO 12-D/2025-26 , CC No. 20-D/2025-26

Forest Form No. 152 (2)
Map No: (B) Forest Department, Punjab, Division: Ludhiana Receipt No: 916008
Receipt for compensation of seizure under Section 68A of IFA 1927.

Register No: 853653, Case Year: 2025-26 vs. Gurpreet Singh S/O Gurbaksh
Singh, Jawaharke, Mansa

Amount for Compensation: 69,500+10,000= 79,500
Value of Seized Property: 1,77,000

Total Amount: T 2,56,500/-

Received from the above-mentioned accused through Sh. Abhishek Sharma, Forest
Guard and the seized property has been returned to the owners, and the government
property has been recovered as follows.

DD No. 194115 dt. 03.07.2025
Bank of Baroda, Zira Ferozepur- 142047

Date: 16-07-2025 : -sd-
Forest Officer
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DRR NO 3-D/2025-26 , CC No. 21-D/2025-26
Forest Form No. 152 (2)
Map No: (B) Forest Department, Punjab, Division: Ludhiana  Receipt No: 916009
Receipt for compensation of seizure under Section 68A of IFA 1927.

Register No: 853644, Case Year: 2025-26 vs. Jagir Singh S/O Darshan Singh,
Kotakpura

Amount for Compensation: 12,500+10,000= 22,500
Value of Seized Property: 28,500
Total Amount: ¥ 51,000

Received from the above-mentioned accused through Sh. Abhishek Sharma, Forest
Guard and the seized property has been returned to the owners, and the government
property has been recovered as follows.

Date: 17-07-2025 -sd-
Forest Officer
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DRR NO 4-D/2025-26 , CC No. 22-D/2025-26
Forest Form No. 152 (2)
Map No: (B) Forest Department, Punjab, Division: Ludhiana Receipt No: 916010
Receipt for compensation of seizure under Section 68A of IFA 1927.

Register No: 853645, Case Year: 2025-26 vs. Jaswinder Singh S/O Hardev Singh,
Village Valtoha Dist. Ferozepur

Amount for Cbmpensation: 11,500+10,000= 21,500
Value of Seized Property: 24,000
Total Amount: ¥ 45,500

Received from the above-mentioned accused through Sh. Abhishek Sharma, Forest
Guard and the seized property has been returned to the owners, and the government
property has been recovered as follows.

Date: 17-07-2025 -sd-
Forest Officer
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DRR NO 5-D/2025-26 , CC No. 23-D/2025-26
Forest Form No. 152 (2)
Map No: (B) Forest Department, Punjab, Division: Ludhiana Receipt No: 916011
Receipt for compensation of seizure under Section 68A of IFA 1927.

Register No: 853646, Case Year: 2025-26 vs. Gurmeet Singh S/O Sukhpal Singh,
Mansa

Amount for Compensation: 12,500+10,000= 22,500
Value of Seized Property: 42,500
Total Amount: ¥ 65,000

Received from the above-mentioned accused through Sh. Abhishek Sharma, Forest
Guard and the seized property has been returned to the owners, and the government
property has been recovered as follows.

Date: 18-07-2025 -sd-
Forest Officer
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DRR NO 7-D/2025-26 , CC No. 24-D/2025-26
Forest Form No. 152 (2)
Map No: (B) Forest Department, Punjab, Division: Ludhiana Receipt No: 916012
Receipt for compensation of seizure under Section 68A of IFA 1927.

Register No: 853648, Case Year: 2025-26 vs. Onkar Sharma S/O Parmeshar Das
Sharma, Khanna , Ludhiana

Amount for Compensation: 5,000+25,000= 30,000

Value of Seized Property: 45,000

Total Amount: ¥ 75,000

Received from the above-mentioned accused through Sh. Abhishek Sharma, Forest
Guard and the seized property has been returned to the owners, and the government

property has been recovered as follows.

Date: 18-07-2025 -sd-
Forest Officer
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DRR NO 9-D/2025-26 , CC No. 25-D/2025-26
Forest Form No. 152 (2) ’
Map No: (B) Forest Department, Punjab, Division: Ludhiana Receipt No: 916013
Receipt for compensation of seizure under Section 68A of IFA 1927.

Register No: 853650, Case Year: 2025-26 vs. Satish Kumar S/O Lalu Ram ,
Village Paibal Dist. Fazilka

Amount for Compensation: 14,500+10,000= 24,500

Value of Seized Property: 33,500

Total Amount: ¥ 58,000

Received from the above-mentioned accused through Sh. Abhishek Sharma, Forest
Guard and the seized property has been returned to the owners, and the government

property has been recovered as follows.

Date: 18-07-2025 -sd-
Forest Officer
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DRR NO 10-D/2025-26 , CC No. 26-D/2025-26

Forest Form No. 152 (2)

Map No: (B) Forest Department, Punjab, Division: Ludhiana Receipt No: 916014
Receipt for compensation of seizure under Section 68A of IFA 1927.

Register No: 853651, Case Year: 2025-26 vs Sarpyar Singh S/O Saib Singh ,
Roriwala, Sangrur

Amount for Compensation: 12,500+10,000= 22,500
Value of Seized Property: 40,000
Total Amount: ¥ 62,500

Received from the above-mentioned accused through Sh. Abhishek Sharma, Forest
Guard and the seized property has been returned to the owners, and the government
property has been recovered as follows.

Date: 18-07-2025 -sd-
Forest Officer




58
12

DRR NO 8-D/2025-26 , CC No. 27-D/2025-26
Forest Form No. 152 (2)
Map No: (B) Forest Department, Punjab, Division: Ludhiana Receipt No: 916015
Receipt for compensation of seizure under Section 68A of IFA 1927.

Register No: 853649, Case Year: 2025-26 vs. Ajay Kumar S/O Raghunath Singh,
Hoshiarpur

Amount for Compensation: 42,300+10,000= 52,300/-
Value of Seized Property: 56,400/-
Total Amount: ¥ 1,08,700/-

Received from the above-mentioned accused through Sh. Abhishek Sharma, Forest
Guard and the seized property has been returned to the owners, and the government
property has been recovered as follows.

Date: 24-07-2025 -sd-
Forest Officer
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ANNEXURE R-4

Government of Punjab
Department of Water Resources
No. 1138 /6EE-1/2026 Date: 21.05.2026

Memorandum

1. Shri Damandeep Singh, Executive Engineer, Ropar Canal and Ground
Water Division, Department of Water Resources, Punjab, Ropar is hereby
informed through this letter that action is proposed to be taken against him
under Rule 8 of the Punjab Civil Services (Punishment and Appeal) Rules, 1970.

2. Shri Damandeep Singh, Executive Engineer, Ropar Canal and Ground
Water Division, Department of Water Resources, Punjab, Ropar is hereby
directed to state in writing, within 15 days from the date of receipt of this letter,
whether he admits all or any of the charges. What is his reply or clarification in
this regard, and whether he desires to be heard in person.

3. Shri Damandeep Singh, under Executive Engineer, Ropar Canal and
Ground Water Division, Department of Water Resources, Punjab, Ropar is
informed that if he wishes to inspect the relevant records to prepare his written
reply, he may do so by coordinating with the concerned officer at the relevant
office on any working day to fix a date and time. However, it is clarified that he
will only be shown the records that are strictly relevant to this case. If, keeping
public interest in mind, the Government deems it inappropriate to permit the
inspection of any document, permission to inspect such document will be
denied.

4. Shri Damandeep Singh, Executive Engineer, Ropar Canal and Ground
Water Division, Department of Water Resources, Punjab, Ropar is also informed
that his failure to inspect any relevant records will not be accepted as a valid
reason for delay in submitting his written reply. If his written reply is not received
within the stipulated time, it will be presumed that he has no written
reply/clarification to offer in this regard.

5. The written reply should be sent directly to the undersigned, and an
acknowledgment of receipt of this letter along with its enclosures should also be
sent.

-sd-
Principal Secretary,
Government of Punjab
Department of Water Resources

Registered
To,

Shri Damandeep Singh, under Executive Engineer, Ropar Canal and Ground
Water Division, Department of Water Resources, Punjab, Ropar, through the
Chief Engineer/Headquarters, Department of Water Resources, Punjab,
Chandigarh.
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Endorsement No: 1139-41/6EE-1/2026 Date: 21.05.2026

A copy of the above is forwarded to the following for information and further
necessary action:

1. Chief Engineer/Canals, Department of Water Resources, Punjab,
Chandigarh.

2. Chief Engineer/Headquarters, Department of Water Resources, Punjab,
Chandigarh.

3. Chief Engineer/Vigilance and Quality Assurance, Department of Water
Resources, Punjab, Chandigarh.

-sd-
Principal Secretary,
Government of Punjab
Department of Water Resources
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In the matter of: Action under Rule 8 of the Punjab Civil Services (Punishment
and Appeal) Rules, 1970 against Shri Damandeep Singh, Executive Engineer,
Ropar Canal and Ground Water Division, Department of Water Resources,
Punjab, Ropar.

Details of the Statement of Allegations

During the work of re-modelling and lining of the side slope of the Sirhind
Canal, Environmental Norms were violated by you. While utilizing forest land for
non-forest activities, due monitoring was not conducted by you. Damage was
caused to the forest land by the contractors during the re-modelling work.
Furthermore, batching plants were set up in the forest land by the contractors
engaged during the work, but no action was initially taken by you against the
contractors regarding the installation of the said plants in the forest land. No

action was taken by you to deposit the wood from the fallen trees with the Forest
Department.

Due to your failure to take appropriate action as the Executive Engineer,
the Hon'ble National Green Tribunal, in its order dated 13.11.2025 in OA 32 of
2025, has also directed that disciplinary action be initiated against you. Damage
has been caused to the flora and wildlife due to the installation and operation of
batching plants and the dumping of materials by contractors in the forest area.
In doing so, you did not discharge your duties properly and committed negligence
toward your duty, which has tarnished the image of the department.

Due to the said negligence, you have rendered yourself liable for action
under Rule 8 of the Punjab Civil Services (Punishment and Appeal) Rules, 1970.

-sd-
Principal Secretary,
Government of Punjab
Department of Water Resources
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In the matter of: Action under Rule 8 of the Punjab Civil Services (Punishment
and Appeal) Rules, 1970 against Shri Damandeep Singh, Executive Engineer,

Ropar Canal and Ground Water Division, Department of Water Resources,
Punjab, Ropar.

List of Charges

During the work of re-modelling and lining of the side slope of the Sirhind Canal,
Environmental Norms were violated by you. While utilizing forest land for non-
forest activities, due monitoring was not conducted by you. Damage was caused
to the forest land by the contractors during the re-modelling work. Furthermore,
batching plants were set up in the forest land by the contractors engaged during
the work, but no action was initially taken by you against the contractors
regarding the installation of the said plants in the forest land. No action was
taken by you to deposit the wood from the fallen trees with the Forest
Department.

Due to your failure to take appropriate action as the Executive Engineer, the
- Hon'ble National Green Tribunal, in its order dated 13.11.2025 in OA 32 of 2025,
has also directed that disciplinary action be initiated against you. Damage has
been caused to the flora and wildlife due to the installation and operation of
batching plants and the dumping of materials by contractors in the forest area.
In doing so, you did not discharge your duties properly and committed negligence
toward your duty, which has tarnished the image of the department.

-sd-

Principal Secretary,
Government of Punjab
Department of Water Resources
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In the matter of: Action under Rule 8 of the Punjab Civil Services (Punishment
and Appeal) Rules, 1970 against Shri Damandeep Singh, Executive Engineer,

Ropar Canal and Ground Water Division, Department of Water Resources,
Punjab, Ropar.

List of Witnesses

1. Shri Chetan Khanna, Executive Engineer, Legal (Head Office),
Department of Water Resources, Punjab, Chandigarh.

-sd-
Principal Secretary,
Government of Punjab
Department of Water Resources
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In the matter of: Action under Rule 8 of the Punjab Civil Services (Punishment
and Appeal) Rules, 1970 against Shri Damandeep Singh, Executive Engineer,

Ropar Canal and Ground Water Division, Department of Water Resources,
Punjab, Ropar.

List of Documents

1. Copy of the order dated 13.11.2025 passed by the Hon'ble National
Green Tribunal in OA 32 of 2025.

-sd-

Principal Secretary,
Government of Punjab
Department of Water Resources




66 56

Government of Punjab

Department of Water Resources
No. 682 /2EE-2/2026 Date: 21.05.2026

Memorandum

1. Shri Awaldeep Singh, Sub-Divisional Officer under Executive Engineer,
Ropar Canal and Ground Water Division, Department of Water Resources,
Punjab, Ropar is hereby informed through this letter that action is proposed to

be taken against him under Rule 8 of the Punjab Civil Services (Punishment and
Appeal) Rules, 1970.

2. Shri Awaldeep Singh, Sub-Divisional Officer under Executive Engineer,
Ropar Canal and Ground Water Division, Department of Water Resources,
Punjab, Ropar is hereby directed to state in writing, within 15 days from the date
of receipt of this letter, whether he admits all or any of the charges. What is his
reply or clarification in this regard, and whether he desires to be heard in person.

3. Shri Awaldeep Singh, Sub-Divisional Officer under Executive Engineer,
Ropar Canal and Ground Water Division, Department of Water Resources,
Punjab, Ropar is informed that if he wishes to inspect the relevant records to
prepare his written reply, he may do so by coordinating with the concerned officer
at the relevant office on any working day to fix a date and time. However, it is
clarified that he will only be shown the records that are strictly relevant to this
case. If, keeping public interest in mind, the Government deems it inappropriate
to permit the inspection of any document, permission to inspect such document
will be denied.

4. Shri Awaldeep Singh, Sub-Divisional Officer under Executive Engineer,
Ropar Canal and Ground Water Division, Department of Water Resources,
Punjab, Ropar is also informed that his failure to inspect any relevant records
will not be accepted as a valid reason for delay in submitting his written reply. If
his written reply is not received within the stipulated time, it will be presumed
that he has no written reply/clarification to offer in this regard.

S. The written reply should be sent directly to the undersigned, and an
acknowledgment of receipt of this letter along with its enclosures should also be
sent.
_Sd_
Principal Secretary,
Government of Punjab
Department of Water Resources

Registered

To,

Shri Awaldeep Singh, Sub-Divisional Officer under Executive Engineer, Ropar
Canal and Ground Water Division, Department of Water Resources, Punjab,
Ropar, through the Chief Engineer/Headquarters, Department of Water
Resources, Punjab, Chandigarh.
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Endorsement No: 683-685/2EE-2/2026 Date: 21.05.2026

A copy of the above is forwarded to the following for information and further
necessary action:

1. Chief Engineer/Canals, Department of Water Resources, Punjab,
Chandigarh.

2. Chief Engineer/Headquarters, Department of Water Resources, Punjab,
Chandigarh.

3. Chief Engineer/Vigilance and Quality Assurance, Department of Water
Resources, Punjab, Chandigarh.

-sd-
Principal Secretary, Government
of Punjab Department of Water
Resources
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In the matter of: Action under Rule 8 of the Punjab Civil Services (Punishment
and Appeal) Rules, 1970 against Shri Awaldeep Singh, Sub-Divisional Officer

under Executive Engineer, Ropar Canal and Ground Water Division, Department
of Water Resources, Punjab, Ropar.

Details of the Statement of Allegations

During the work of re-modelling and lining of the side slope of the Sirhind
Canal, Environmental Norms were violated by you. While utilizing forest land for
non-forest activities, due monitoring was not conducted by you. Damage was
caused to the forest land by the contractors during the re-modelling work.
Furthermore, batching plants were set up in the forest land by the contractors
engaged during the work, but no action was initially taken by you against the
contractors regarding the installation of the said plants in the forest land. No
action was taken by you to deposit the wood from the fallen trees with the Forest
Department.

Due to your failure to take appropriate action as the Executive Engineer,
the Hon'ble National Green Tribunal, in its order dated 13.11.2025 in OA 32 of
2025, has also directed that disciplinary action be initiated against you. Damage
has been caused to the flora and wildlife due to the installation and operation of
batching plants and the dumping of materials by contractors in the forest area.
In doing so, you did not discharge your duties properly and committed negligence
toward your duty, which has tarnished the image of the department.

Due to the said negligence, you have rendered yourself liable for action
under Rule 8 of the Punjab Civil Services (Punishment and Appeal) Rules, 1970.

-sd-
Principal Secretary,
Government of Punjab
Department of Water Resources
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In the matter of: Action under Rule 8 of the Punjab Civil Services (Punishment
and Appeal) Rules, 1970 against Shri Awaldeep Singh, Sub-Divisional Officer
under Executive Engineer, Ropar Canal and Ground Water Division, Department
of Water Resources, Punjab, Ropar.

List of Charges

During the work of re-modelling and lining of the side slope of the Sirhind Canal,
Environmental Norms were violated by you. While utilizing forest land for non-
forest activities, due monitoring was not conducted by you. Damage was caused
to the forest land by the contractors during the re-modelling work. Furthermore,
batching plants were set up in the forest land by the contractors engaged during
the work, but no action was initially taken by you against the contractors
regarding the installation of the said plants in the forest land. No action was
taken by you to deposit the wood from the fallen trees with the Forest
Department.

Due to your failure to take appropriate action as the Executive Engineer, the
Hon'ble National Green Tribunal, in its order dated 13.11.2025 in OA 32 of 20285,
has also directed that disciplinary action be initiated against you. Damage has
been caused to the flora and wildlife due to the installation and operation of
batching plants and the dumping of materials by contractors in the forest area.
In doing so, you did not discharge your duties properly and committed negligence
toward your duty, which has tarnished the image of the department.

-sd-

Principal Secretary,
Government of Punjab
Department of Water Resources
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In the matter of: Action under Rule 8 of the Punjab Civil Services (Punishment
and Appeal) Rules, 1970 against Shri Awaldeep Singh, Sub-Divisional Officer
under Executive Engineer, Ropar Canal and Ground Water Division, Department
of Water Resources, Punjab, Ropar.

List of Witnesses

1. Shri Chetan Khanna, Executive Engineer, Legal (Head Office),
Department of Water Resources, Punjab, Chandigarh.

-sd-
Principal Secretary,
Government of Punjab
Department of Water Resources
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In the matter of: Action under Rule 8 of the Punjab Civil Services (Punishment
and Appeal) Rules, 1970 against Shri Awaldeep Singh, Sub-Divisional Officer
under Executive Engineer, Ropar Canal and Ground Water Division, Department
of Water Resources, Punjab, Ropar.

List of Documents

1. Copy of the order dated 13.11.2025 passed by the Hon'ble National
Green Tribunal in OA 32 of 2025.

-sd-
Principal Secretary,
Government of Punjab
Department of Water Resources
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Government of Punjab

Department of Water Resources
No. 686/2EE-2/2026 Date: 21.05.2026

Memorandum

: Shri Deevanshu Sharma, Sub-Divisional Officer under Executive
Engineer, Ropar Canal and Ground Water Division, Department of Water
Resources, Punjab, Ropar is hereby informed through this letter that action is

proposed to be taken against him under Rule 8 of the Punjab Civil Services
(Punishment and Appeal) Rules, 1970.

2. Shri Deevanshu Sharma, Sub-Divisional Officer under Executive
Engineer, Ropar Canal and Ground Water Division, Department of Water
Resources, Punjab, Ropar is hereby directed to state in writing, within 15 days
from the date of receipt of this letter, whether he admits all or any of the charges.

What is his reply or clarification in this regard, and whether he desires to be
heard in person.

3. Shri Deevanshu Sharma, Sub-Divisional Officer under Executive
Engineer, Ropar Canal and Ground Water Division, Department of Water
Resources, Punjab, Ropar is informed that if he wishes to inspect the relevant
records to prepare his written reply, he may do so by coordinating with the
concerned officer at the relevant office on any working day to fix a date and time.
However, it is clarified that he will only be shown the records that are strictly
relevant to this case. If, keeping public interest in mind, the Government deems
it inappropriate to permit the inspection of any document, permission to inspect
such document will be denied.

4. Shri Deevanshu Sharma, Sub-Divisional Officer under Executive
Engineer, Ropar Canal and Ground Water Division, Department of Water
Resources, Punjab, Ropar is also informed that his failure to inspect any relevant
records will not be accepted as a valid reason for delay in submitting his written
reply. If his written reply is not received within the stipulated time, it will be
presumed that he has no written reply/clarification to offer in this regard.

5. The written reply should be sent directly to the undersigned, and an
acknowledgment of receipt of this letter along with its enclosures should also be
sent.
-sd-
Principal Secretary,
Government of Punjab
Department of Water Resources

Registered

T0;

Shri Deevanshu Sharma, Sub-Divisional Officer under Executive Engineer,
Ropar Canal and Ground Water Division, Department of Water Resources,
Punjab, Ropar, through the Chief Engineer/Headquarters, Department of Water
Resources, Punjab, Chandigarh.
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Endorsement No: 687-689/2EE-2 /2026 Date: 21.05.2026

A copy of the above is forwarded to the following for information and further
necessary action:

1. Chief Engineer/Canals, Department of Water Resources, Punjab,
Chandigarh.

2. Chief Engineer/Headquarters, Department of Water Resources, Punjab,
Chandigarh.

3. Chief Engineer/Vigilance and Quality Assurance, Department of Water
Resources, Punjab, Chandigarh.

-sd-
Principal Secretary,
Government of Punjab
Department of Water Resources
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In the matter of: Action under Rule 8 of the Punjab Civil Services (Punishment
and Appeal) Rules, 1970 against Shri Deevanshu Sharma, Sub-Divisional Officer
under Executive Engineer, Ropar Canal and Ground Water Division, Department
of Water Resources, Punjab, Ropar.

Details of the Statement of Allegations

During the work of re-modelling and lining of the side slope of the Sirhind
Canal, Environmental Norms were violated by you. While utilizing forest land for
non-forest activities, due monitoring was not conducted by you. Damage was
caused to the forest land by the contractors during the re-modelling work.
Furthermore, batching plants were set up in the forest land by the contractors
engaged during the work, but no action was initially taken by you against the
contractors regarding the installation of the said plants in the forest land. No
action was taken by you to deposit the wood from the fallen trees with the Forest
Department.

Due to your failure to take appropriate action as the Executive Engineer,
the Hon'ble National Green Tribunal, in its order dated 13.11.2025 in OA 32 of
2025, has also directed that disciplinary action be initiated against you. Damage
has been caused to the flora and wildlife due to the installation and operation of
batching plants and the dumping of materials by contractors in the forest area.
In doing so, you did not discharge your duties properly and committed negligence
toward your duty, which has tarnished the image of the department.

Due to the said negligence, you have rendered yourself liable for action
under Rule 8 of the Punjab Civil Services (Punishment and Appeal) Rules, 1970.

-sd-
Principal Secretary,
Government of Punjab
Department of Water Resources
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In the matter of: Action under Rule 8 of the Punjab Civil Services (Punishment
and Appeal) Rules, 1970 against Shri Deevanshu Sharma, Sub-Divisional Officer
under Executive Engineer, Ropar Canal and Ground Water Division, Department
of Water Resources, Punjab, Ropar.

List of Charges

During the work of re-modelling and lining of the side slope of the Sirhind Canal,
Environmental Norms were violated by you. While utilizing forest land for non-
forest activities, due monitoring was not conducted by you. Damage was caused
to the forest land by the contractors during the re-modelling work. Furthermore,
batching plants were set up in the forest land by the contractors engaged during
the work, but no action was initially taken by you against the contractors
regarding the installation of the said plants in the forest land. No action was
taken by you to deposit the wood from the fallen trees with the Forest
Department.

Due to your failure to take appropriate action as the Executive Engineer, the
Hon'ble National Green Tribunal, in its order dated 13.11.2025 in OA 32 of 2025,
has also directed that disciplinary action be initiated against you. Damage has
been caused to the flora and wildlife due to the installation and operation of
batching plants and the dumping of materials by contractors in the forest area.
In doing so, you did not discharge your duties properly and committed negligence
toward your duty, which has tarnished the image of the department.

-sd-

Principal Secretary,
Government of Punjab
Department of Water Resources
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In the matter of: Action under Rule 8 of the Punjab Civil Services (Punishment
and Appeal) Rules, 1970 against Shri Deevanshu Sharma, Sub-Divisional Officer

under Executive Engineer, Ropar Canal and Ground Water Division, Department
of Water Resources, Punjab, Ropar.

List of Witnesses

1. Shri Chetan Khanna, Executive Engineer, Legal (Head Office),
Department of Water Resources, Punjab, Chandigarh.

-sd-
Principal Secretary,
Government of Punjab
Department of Water Resources
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In the matter of: Action under Rule 8 of the Punjab Civil Services (Punishment
and Appeal) Rules, 1970 against Shri Deevanshu Sharma, Sub-Divisional Officer
under Executive Engineer, Ropar Canal and Ground Water Division, Department
of Water Resources, Punjab, Ropar.

List of Documents

1. Copy of the order dated 13.11.2025 passed by the Hon'ble National
Green Tribunal in OA 32 of 2025.

-sd-
Principal Secretary,
Government of Punjab
Department of Water Resources

o
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. Maninder Pal Singh Contractor (manigrewal58@gmail . com)

. Omkar Sharma Contractor (sharmaonkar052@gmail . com)

Jagir Singh Contractor (jagirsandhuS@gmail.com)

. Amandeep Singh Contractor (Waliavicky39@gmail .com)

. Ashwani Kumar Govt. Contractor(ashwanikumarcontractor@gmail.com)
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. The GD Constructions (gurmeetdhillon503@gmail . com)
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EX— 33 ~2026 TN

Poblic. deMon eommiee. © GA - 32 ~2%2%
Sotie  mmme AppUtsrds

e Sate of Pungal g ons, e e (Rue porclanky

KNOW ALL to whom these presents shall come that I/We the undersigned
appoint

SAURAV VERMA, Advocate

SUPREME COURT OF INDIA

PUNJAB & HARYANA HIGH COURT,
# 179, Sec, 17, Panchkula-134109 Ph: 0172-2564179, Mobile: 9888172852

to be the Advocate for the & n the above mentioned case to
do all the following acts, deeds all things or any of them that is to say:-

1. To act, appear & plead in the above mentioned case in this Court or any other
Court in which the same may be tried or heard in the first instance, in appeal,
Letters Patent Appeal, Review, Revision, Execution or in any other stage of its
progress until its final decision.

2. To present sign & verify pleadings, appeals Letters Patent Appeals, Cross-
Objections or petitions, execution, review, withdrawal, compromise, other petitions,
affidavits, other documents as shall be deemed necessary or advisable for the
prosecution of the said case in all its stages.

3. To withdraw or compromise the said case or submit to arbitration any difference or
dispute that shall arise touching or in any manner relating to the said cause.

4. To deposit, draw and receive money and give receipts thereof by way of costs,
refund or balance of security and other miscellaneous expenses from court or
parties and to do all other acts and things which may be necessary to be done
for the progress and in the course of the prosecution of the said case.

5. To employ any other Advocate, authorize him to exercise the power and authorities
and to confer upon such advocate, whenever he may think fit to do so any power to
conduct the aforementioned case on mylour behalf. ~ AND I/WE hereby agree to
ratify whatever the Advocate or his substitute shall do in the premises and in this
connection.

AND I/WE hereby agree not to hold the Advocate or his substitute
responsible for the result of the said case in consequences of his absence from the
Court when the said case is called up for hearing.

AND I/WE hereby agree not to hold the Advocate responsible for not
intimating the date of hearing of the case and for not applying any certified copy of
the judgment on the decision of the case.

AND I/WE hereby agree that if the matter is referred to a larger bench or if the
case is transferred to any other Court sits at any place other than its normal place of
sitting and if any application or petition is to be filed in the case, the Advocate will be
entitled to fresh free as paid in the case.

AND I/WE hereby agree that in the event of the whole or any part of the fee
agreed by me/us to be paid to the Advocate remaining unpaid, he shall be entitled to
withdraw from the prosecution from the said case until the same is paid.

IN WITNESS WHERE OF I/WE hereunder set my/our hands of these present

the contents of which have been explained to and understood by me/us. This the
2| day of S L&% 2026.

Accepted \\O
v B >
(SAURAV VERMA) (PREETI GRQVER) (Signature or thumb impression)

Advocates
P/520/2005 PH/6499/2021

(ANSHUL PAREEK) (MUBYL CHAUHAN)

(ADVOCATES)
PH/9167/2023 PH/6179/2024




